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OR P B R(Oral)

Per Dr. Nandita Chatteriee; Administrative Member:

Aggrieved with the transfer order dated 19.6.2019 vide which the

applicant has been transferred on administrative grounds,. and, on the,
i

recommendation- of the Vigilance from SPR to KNJ (Static), the.applicant 

has approached the Tribunal praying for the following specific relief:-

To set aside and/or q^asji impugned order of transfer dated 19.6.2019 
issued vide Office^f&lrife. 142/sU^'^feaRespondent No. 4.
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purported punitive t'mnsjfer order dated" i9.6.2,0iL©l:;had-represented^ on : 

29.8.2019 to the appropriate authorities but the authorities are yet to ;,
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receiving hiseave >
5".i]

respond.

Ld. Counsel for the applicant would pray that the respondent

authorities may be directed to issue a reasoned order in response to the

representation of the applicant within a specified time frame.
i

J

f •



3 O.A. 1319.2019
»*

Ld. Counsel for the respondents does not object to disposal of the

said representation in accordance with law.

Accordingly, with the consent of the parties, and, without entering5.
;

into the merits of the matter, we hereby direct the respondent No. 5, who
. o

is the Sr. Divisional Commercial Manager, Sealdah Division, Eastern 

Railway, to whom the representation has been addressed, to examine the
f-

contents of such representation in accordance with law and to issue a 

speaking and reasoned-hrder on the^same within a period of 8 weeks
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